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f BEToRE THE HON'BLE NATIONAL GREEN TRIBUNAL

AT PUNI(wEsTERr\r zoNt BENCHI

Original Application No.

In the matter of:

DATTAPRTASAD PRABHU GOANIdAR

97lZOtg lvl'zl

,.Appellant
v/s

Goa Coastal Zone Management
Authority &3 ors .........Respondents

IN lto rlD DA
N GO co AL ZONE

PONDIDNT NO. 1l

I, Mr. Dasharath Redkar, son of rate Mahadeo Redkar,
aged about 53 years, Indian Nationetl, resident of ,,Dars.h

Residency" Hno.816, Chonwaddo, Dharg;al, pernem

North Goa, the Member secretary, Goa coastal zone
Management Authority (GCZMA), ttre Respondent No. 1

herein most respectfully state and slubmit as under: -

1. I say that I am presently the Member siecretary, Goa

coastal zone Management Autlhority (GCZMA), the
Respondent No. t herein. I say r[hat I am authorizer]
to file the present Affidavit.

2. I say that vide order dated L4 / LO I 2O2O

Tribunal had directed as follows: *Tlrc
this Honble

respondents
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are directed to submit cttrrent s;tatus ttrith compriance
of the conditions of EC and as: to whA the
enuironmentar compensation bet not imposed for nctn-
compliance of the ord.ers qnd conditions,,.

I say that I am fiIing the prersent a;[fidavit for the
limited purpose of submitting compliance to ordr:r
dated L4l 10 r2020 passed by this Ho,nbre Tribunal
in the present matter.

79 / 10/2020. The Expert M ber GCZMA

I say that pursuant to directio
Honble Tribunal the Responde,nt

inspection through its E

submitted an inspection report w
recorded certain observations on
and also some recommendations.

A copy of the said report is an
marked as Annexure R l- I.

was placed for discussion and de
233'a meeting GCZMA meeting held

isrsued by this
nLducted a site

Member ojn

h interalia ha,s

e status at sitrg

hereto ancl

ibe:ration in the

n 29 I Io / 2020,

5. I say that pursuant to said ins tion the matter

6. I say that in the said 233'a meeting GczVrlmeeting
held on 29 I lo l2o2o the authority took note of the
obsenrations/recommendations of Expert Member
GczMA in inspection report. I say that in the said
meeting it was decided as follows ,,I.he Authaity
directed the project proponent to giue) tlw compliances
drrla certified bg the Department of Fores;t in so far as
plantation of mangroue saprings as welr.r as to place
on record the plrctograptrc in respect o1" realignment
of the street lights in North south Directions. The
photograp?s should also be clicked after sunsel so

ffi-
l;'ij;;;
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7.

that the positioning of the brightness o/ right courd. be
ascertained if it is causing ang impa<:t on the turtres
which frequent on Gargibag area to raa their
hatcltlings."

A copy of the minutes of the meeting held on
29 I 10 /2020 is annexed hereto a,d marked as
Annexure R l- II.

I say that pursuant to the decision taken in the
233'a meeting GczNIA meeting herd on 29 I to l2o2o
the project proponent has a vide retter dated
30 / 10 /2o2a which has interalia has submitted
compliance to recommendations of e:rpert member
in the site inspection report and conditions of N.o.c
pertaining to re-plantation of Mangroo\res.
A copy of the said retter dated so / ro /2020
received from office of Executive En;gineer, public
works Department (p.w.D) works Division xIV
(NH), Fatorda, Margao is annexed hereto and
marked as Annexure R l_ III colly.

I state that whatever has been stated hr:rein above is
true to my own knowledge and bilsed on the
documents/records available with the office of this
Respondent to which I have access and the contents
of the same which I berieve to be true a,d correct.

Solemnly affirmed at panaji _ Goa

This 23rd day of November 2O2O

8.

Solemnl.r,' fli'.ffiilll.ti:,;'j .i.r,

.d

Who isiCentified before "ri; L,y

At Calaagute - Goa

Sr. No. JlG"rl ,r f ar>^* 1f
Date.
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EXTRACT OF MINUTES OF THE 233rd MEETING OF THE GOA COASTAL ZONE 
MANAGEMENT AUTHORITY (GCZMA) HELD ON 29/10/2020 at 03.30 PM. IN THE 
CONFERENCE HALL, 2ND FLOOR, CONFERENCE HALL, SECRETARIAT, 
PORVORIM – GOA. 
 

Case No.2.2 

To decide on the Hon’ble NGT in O.A. No. 97/2019 filed by Dattaprasad Gaonkar on 

Mashem Bridge. 

Background:  The Hon’ble NGT in O.A. No. 97/2019 filed by Dattaprasad Prabhu Gaonkar has 

called upon the Authority to verify as to whether the conditions that had been imposed at the 

time of granting approval for the construction of the Mashem Bridge bridge at Talpona are 

complied with by the project proponent i.e National Highways Works Division XIV. The 

conditions that had been laid down by the Authority were as follows: 

(i) Removal of all mud that would be dumped in the water body upon completion of the 

bridge. 

(ii) The area in and around the bridge should be silence zone. 

(iii) There should be no illumination on the bridge which will affect the turtle nestings. 

(iv) Replantation of Mangroves which were cut at the time of the construction of bridge.  

 The Authority has already brought to the notice of the Hon’ble NGT that in so far as the 

removal of mud that was laid to facilitate the construction of bridge is constantly monitored by 

the Hon’ble High Court in PIL W.P. 12 of 2018. The Hon’ble NGT thereafter has directed the 

Authority to verify conditions (ii),(iii) and (iv) above for which purpose the expert member has 

visited the site in question on 19/10/2020. As per the report of the Expert Member, he has 

observed that the project proponent has displayed necessary sign boards as No Horn Zone. He 

also has reported that the mangroves have been replanted by the project proponent. In so far as 

the street lights are concerned prima facie there seem to be positioned in such a manner that the 

brightness from the lights will affect the turtle nestings. The Expert Member had hence 

suggested that these street lights which are in East west direction be re-positioned in North South 

direction.  

PROCEEDINGS: The Authority also called upon the project proponent to appear and explain 

as to why the report of the expert Member should not be taken as face value to initiate 

proceedings under the relevant provisions of the EP Act. The project proponent submitted that he 

be given time of just 24 hrs to place on record all the compliances along with photographical 

evidence and of the positioning of the lights in North South Direction as well as the report of the 

department of forest pertaining to plantation of mangroves. 

DECISION: The Authority directed the project proponent to give the compliances duly certified 

by the Department of Forest in so far as plantation of mangrove saplings as well as to place on 

record the photographs in respect of realignment of the street lights in North South Directions. 

The photographs should also be clicked after sunset so that the positioning of the brightness of 

light could be ascertained if it is causing any impact on the turtles which frequent on Galgibag 

area to lay their hatchlings. 
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